6169 Re: Suspension
[Shri Ravindra Varma]

violent incidents is Goa. May I know
whether it is a fact that there was a
total and sudden failure of power-
supply in Goa on that day, and if so,
whether Government are in a position
to state whether that was due to
sabotage or due to one of the periodi-
cal failures of power-supply from
which the Union Territories suffer?

Shri Hathi: The street lights were
damaged because of these violent
acls,

Shri K. C. Pant (Naini Tal): May I
know the total loss of foreign exchange
as well as demurrage incurred on
account of this strike?

Shri Hathi: I have not got the
figures with me, and I would require
notice for that.

_—

12-26 hrs.

RE: SUSPENSION OF MEMBER
FROM SERVICE OF THE HOUSE

(Dr. Ram Manohar Lohia)

Mr. Speaker: Shri Kishen Pattnayak
has written to me that he wants to
raise a point.: He may raise it now.
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1 said the other day that the fina-
lity of my decision does not flow from
its correctness; the correctness is the
result of its finality. There is nothing
more that can be said about it
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Shri M. R. Krishna (Poddapalli): We
would like to hear.
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Shri Vidyacharan Shukla (Mahasa-
mund): He must take back these
words.
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Shri Nambiar (Tiruchirapalli): Sir,
yesterday this question was discus-
sed in the sub-committee of the Busi-
ness Advisory Committee as to whe-
ther this Resolution has to be given
preference and it was decided that
this should get preference out of the
three resolutions that we took up In
the sub-committee. Since there was
a discussion in the House about the
jeep, it was felt that it need not be
included in the Resolution. That was
our recommendation and it is up to
the Government to fix a time.

Shri Nath Pai (Rajapur): Yester=-
day,when an important matter was
referred to by Prof. Mukerjee as to
when the House as 3 whole will be
concerned with matters like the one
with which we were faced yesterday
and if the Prime Minister we are
told he is the Leader of the House—
is not present who will be
officiating? This is the second occa-
sion when very serious events have
taken place and the House hag felt
a little embarrassed. I think Mr.
Nanda is officiating. Wil] the Party
make up its mind or is it a secret to
be announced after six months as
they did before? Has the Party taken
any decision as to who is to be the
deputy leader to officiate as Leader of
the House? The House is entitled to
know this. This is not a party matter.

Secondly, he has pointed out to
one aspect of this statement of the
Minister of Parliamentary Affairs. If
I recall—you +too will recall Mr.
Speaker—on Friday last the Minister
of Parliamentary Affairs in reply to a
question on the same matter
which has now been raised by
Mr. Pattnayak, said that it was for the
Business Advisory Committee. This
lacuna has not been explained. Some-
timeg it is the Prime Minister's con-
venience; at other times it is the Busi-
ness Advisory Committee. What step
did he take to get the consent of the
Business Advisory Committee?
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Mr. Speaker: That was the confu-
sion there; it is not the Business Ad-
visory Committee that deals with it;
it ig the sub-committee,

Shri Nath Pai: May I know? Will a
reply come to my questions?

Mr. Speaker: Yes. Mr. Banerjee.

Shri S. M. Banerjee: The hon.
Home Minister has stated that after
consulting the Prime Minister, he will
let us know. Most probably, the Prime
Minister is going to make a statement
on the same point. It may not be the
jeep; it may be other things. I have
a request that on the day on which the
Prime Minister makes a statement,
with your special permission, Dr.
Lohia may be permitted to come here
and explain his position......

Shri Priya Gupta (Katihar): I want
to know whether Mr. Satya Narayan
Sinha would say finally when the mat-
ter will come up before the House.
That is the same point raised by Mr.
Nath Pai. My point is that the word
used is sghuliyat: it is not an adjunct
to whether he will at all reply or not:
it is an adjunct to on which date he
will reply. He may kindly refer ‘o
that Hindi word and get the clarifica-
tion. I weant this clarification.
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Shri Nanda: I would like to convey

to the Members of the House that the
Prime Minister will be preseni here
on the 24th, and therefore, that diffi-
culty which is being anticipated by the
hon. Members does not agrise, What-
ever the Prime Minister will like to
do, can be done on that day.
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T H ATET A AT |

= fomm qeAmaw . ag AEE ¥
a1q waTE frar sr@r &

(Shri Kishen Pattnayak then left the-
House)

st gen =T wgI@  (3909)

wery wgey, § yeqra ww@arg fv oaz
AT GEAT AATATOIET § ALY wyrAr avfew
(Interruptions).

Weqel WEIRT ¢ UF A1 1A A4 T
w0

=t TR ¥T® qTIF  AAL B -
ﬂ: ‘..
weq WERE o Adl, A I%
LAl

& 39 ZT39 &1 OF I T AT
FEAT AZATE | OF AT T F1F AL GAA
¥ qUAFZ AT FAAT F AR /IATH SIWAT
fr Anfasdt & w1 &% fear @3

st go Wlo &AWl : #4 a7 AL
Fer | &7 #wr ¢ fF o7 gEw fafaeex
weiHe %, a1 "I TTe ANZEr &1 AT
w®eHe 37 &1 e T €

wW WERW o F1 ag AW Far
gar ! WmER W e wWArC g

=Y "o Wlo &ASAT . FAHAT H ToT
gE e

WEH WEWRT | FA &1 GAAT g
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[weaw wg=w ]
R a¥ aiet w ® ywAw
g | T WAAT 93 I9 qreE &
fdiz %, @Y 7g groe a9 @t
O F Ik qrEd IES 4w FTAFAT
g 6T i ag Pz 7 ¢, a1 &
FE T2 F& |

sit 7y fowd : qagawd €T A
ST {7 THT T A FwAT 2, g 9aF
fau faiz 3

=t TwAAw arEw A Fd AT
fag &t &Y &g 7wz w7 =rfgg

e WEE ¢ §I0 §ATT 48
Sam r  fr wfeadt &1 afad gg
T T | wE A ¥ AL W H @
g & fw wfaai &1 grfadr agt sa
IFEG R
Shri Nath Pai:
House also.

W WEREA : Ag 9 3% ¢ fF
=T #17 F fag, =z fafew &
fag, #Afadi 3 amgz s 20
(Interruptions).

ft g WY FGAW © IZATEA AR
w79 ¥ fag

weqw wEEW ¢ & A qaAdr o
q9 ¥TE WA AT ggET T@AHT
& fafreet agam =8 9 19 §—
# #1§ haem 4g X qva g, & faw
oF gafeeaq ¥ w1 g—i® < aife-
¥z 39 Hom Y, a1 JeTY, wrAane,
A7, TR J qFATL, 79 ¥ 7
26, T Ft |rg 9 9 ger , g
71 foffezz amzr 7 smx
(Interruptions)

ug & fa g 7 frg w2 W@ g
7z ¢ ® T@r 3 | faT 3w =E
#1 fafraw & asar & o a1ge s
FEQ Z oAFAT g | A1 q THA

The Leader of the

DECEMBER 22, 1964

of Member from  %1£6

Service of the House

YA §1 AT AT ATY, GF THFAT,
gfrEa w1 g@ad ® aEE @
afew amaTcF g AT ATA 1 AfEA
TS OF FOFU W F—TFIE 9
ag & & = wifeardiz =1 o 2, A
IHH FTE G A AT | ¥ 979 & gHW
IEES AR AfE /T aET A
BET 21 | A IISW IF 19 F1 QIET
Ft AT AT g fF 9 39 A%
FIA FT AFAT &, AT ATE2T QAT TFATR
T EH

Feffaroazaawarfs &
J3F F AT qg g @ | HY
7z wgaw fear 2 f5 fefred ==
fafesa & foag amz I & o 33901
Srar qgar 2, afeq gas mgw fesw
Fom Fifgn | w13 oifeardiz 994
ar fedt oY T37 F1E FMiEgT I3
Taar g ¥ e g fw &€ are wfer
wdme qifzq W1 gafag agd | a9
98 @ & fr fafreet agg awe &)
TAST TATALIL qH 9T W@l g AR
W 9T JEAEET g 8 1 fafwe
HqrgarT q9 F |
Shri Surendranath Dwivedy (Ken-
drapara): The House agrees, let the
Government say what they think.

wegw WEEW 0§ SR AT
g |

Shri Surendranath Dwivedy: We

welcome this. We want the Govern-
ment to agree.

Shri Ranga (Chittoor): They cannot
disagree, (Interruption).

Mr. Speaker: Order, order. I have
just put in a suggestion, so that the
Government and Parliament will
consider it.

Shri Surendranath Dwivedy: Have
we nothing tp say in this matter, Sir?
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Mr. Speaker: I want them to
consider it,

Shri Nath Pai: Mr. Speaker, Sir,
you promised me that Shri Nanda
-would answer my question. Modest
as he is, nobody would accuse him of
usurping the office of Deputy Leader
of the House, and therefore, is he
officiating or not? We are entitled to
know it.

Shri Nanda: The answer to the
question has to be given by the Prime
Minister. But it may be that the
answer may need a little time for
congideration. Therefore, the question
‘whether anybody 'js officiating or not
does not arise .in this case. What you
have stated, Sir, certainly deserves my
respectful consideration.

Shri Ranga: One question was put
by Shri Nath Pai. I thought you were
going to give the answer—that is
what you said—and then it appeared
that the Minister was going to give the
answer.

Mr. Speaker: He said that that also
requires some consideration,

Shri Ranga: We reckon it this
way: the Prime Minister comes first
and then there is a second Minister,
and then there is a third Minister.
They have got their own order; they
come in that order. Ome would ex-
pect that in the absence of the Prime
Minister, the second man would
officiate on his behalf ang face fhe
House here. Otherwise, the House
would be without any leader at all.
Therefore, may 1 take it that the
second Minister—I do not know if it
has been notified that way, that after
the Prime Minister, there is a second
Minister—is the acting Leader?

Mr, Speaker: They will consider.

Shri U. M. Trivedi (Mandsaur): One
pertinent question was put by Shri
Nath Pai. I think that question may
mot be answered perhaps for the rea-
sons which the Minister mentioned
now, or explained now, but still, the
pertinency of the point raised is
there. Can this House have its pro-
ceedings conducted in the absence of
the Leader of the House? Someone

1972 (Ai) LSD—S.
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as Leader of the House must be pre-
sent, whether he is leader or offi-
ciating leader. The presence of the
Leader of the House is essential for
the conduct of the proceedings of this
House. Therefore, it should be noted
that at all times there must be some
indication as to who is the Leader
of the House?

Mr. Speaker: That is a matter
which they will consider.

12.56. hrs.
PAPERS LAID ON THE TABLE

Knaor ANp ViLrace INDusTRIES CoM-
»issioN (TEmp AmMENDMENT) RuLes

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): On
behalf of Shri A. K. Sen, I beg to lay
on the Table a copy of the Khadi and
Village Industries Commission (Third
Amendment) Rules, 1964, published in
Notification No. S. O. 4088 dated the
28th November, 1964, under sub-
section (3) of section 26 of the Khadi
and Village Industries Commission
Act, 1956, [Placed in Library. See No.
LT-3688/64.]

ANNUAL REPORTS AND ACCOUNTS OF
InpraN AmLINES CORPORATION
AND AIR-INDIA, 1963-64,

The Minister of Civil Aviation (Shri
Eanungo): 1 beg to lay on the Table
a cop¥ each of the following papers:—

(1) Annual Report of the Indian
Airlines Corporation, for the
year 1963-64, unden sub-sec-
tion (2) of section 37 of the
Air Corporations Act, 1953.
[Placed in Library. See No.
LT-3689/64.]

(2) Annual accounts of the In-
dian Airlineg Corporation for
the year 1963-64 and the
Audit Report thereon, under
sub-section (4) of section 15
of the Air Corporations Act,
1953. [Placed in Library. See
No. LT-3690/64.]

(3) Annual Report of the Air India

for the year 1963-64, wunder
.sub-section (2) of sec-
tion 37 of the Air Corpora-



